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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

D -_-—----a--a-----

DATE _OF_ ORDER__;__07-11-1997,

. . Ay S e

Between $=-

K.Venkata Krishnaiah

..+ Applicant
aAnd

1. The Postmaster General,
Vijayawada Region, Vijayawada.

2. The Superintendent of Post “ffices,
Gudur Division, Gudur, Nellore Dist.

.+ Respondents

Counsel for the Applicant Shri S.Ramakrishna Rae

]

Ccuncel fer the Respendents : Shri N.R.Devaraj, Sr.CGSC

CORAM:
THE HCN'*BLE SHRI R.RANGARAJAN 3 MEMBER (A)
THE HCN'BLE SHRI B.S.JAI PARAMESHWAR ¢  MEMBER (J)

(Crder per Hen'ble Shri R.Rangarajan, Member (a)

e

&




(Crder per Hon'ble Shri R.Rangarajan, Member (&) ).

- - -

Heard Sri S.Ramakrishna Ree, counsel for the applicant

and Sri N.R.Devaraj, standing counsel for the respondents.

2; This OA is filed to set aside the impugned order dt,
10~6-97 (Annexure - Ite the OA) whereby instructions were issued
in regard tc the maintenance of prescribed percentage ef SC/ST
representations in ED appointments and consequently proposed
.action of the Respondent No.2 teo fill the EDBPM, Kogili Village
by not following the SC/ST reservation declaring the seme as
arbitrary, illegal, unwarranted and in vielation of Articles

14 and 16 of the constituticn and against the statutcry prcvisions
for SC/ST communities and for a censequential directicn to the
reSpoédent Nc.2 to obrerve altegst the minimum figed percentage
in giving the rerresentation © the SC/ST communities in the
employment as per Govt, Pelicies and teo appeint a SC/ST candidate
for the rost of EDBPM, Kogili according to the statutory rules and

according to the notification dt.11,9,97,

3. The notification dt,11-9-97 (Annexure~II to the OA) has

been icsued to fill up the post of EDBPM, Kegili Village and there

is no reason to believe that the notification is geoing te be
cancelled and a fresh nctification is gecing tc be issued for
recruitment of EDBPM, Kogili Village. The apprehensien of the
applicant is not backed by ény records. Hence no orders are

necessary in this OA., As regards the instructiens 4t.10~-€-97
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(Annexure-I to the CA), there is no need teo examine this at
this juncture and this wi}l be examined as and when necessity
arises, In view of what is stated ab@ve, we find no reasoen to
admit this OA and hence it is disposed of at the admissien stage

Voo .
itsel?&_ Nc¢ order as to costs,

W) (R.RANGARAJAN)
Member {(J) Member (A)
~ Dated:_7th Noveber, 1997,
Dictated in Cper Cecurt. (&6ii§)#,,,f”i’fﬁ
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Copy torw

1. TrePostmaster Ceneral, Vijayavada Region, Vijayawada.

2. The Superintendent of Post Offices, Gudur Division,
Gudur, Nellore Dist.

3.  One copyto Mr. S. Ramakrishna Rao, Advocate, CAT., Hyd .
4, One copy to Mr:-N{R.Davaraj, Sr;CGSC., CAT.ﬁ Hyd .
5. {One copy tn'D:R:(A), CAT . Hyds ’

6. One duplicate copy:
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5Y.R. D.A.D/

¥ Form No, 9.
4 .2 (See Rule 29)

d%NTRHL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD,
1st Floor,HAC Bhavar, Dpp:Public Garden, Hyderabad,S500004.4, P,

ORIGINAL APPLICATION N3, 1488 JF 1997.
App;icant(s) | v/s e miﬁiﬂi?”‘aﬂﬁﬁﬁm soard,
yvverie N aniL Buavad Seeomi i ciothers.
. oB.ViisYa Eusar. (By/Central Covt.Standing Counsel)

T Kr.N.R.8Vaka], &C Cor Rlvyas.
0.

J( The LGecratary, unicsn of Ixdlia, Railuwasy mn:ﬂ. #all Ghavan, Sew-Deldi.

‘2{ Tte Ganeral Mannyer South Cantral Railway Secundsrabad,
§/‘ The Chiaf Tersonal Gfficer, fouth Central Reilway, Ssgunderabad,
4. 7The Chief Machanical Enginser, Jouth Central Railway, Secunderabad,

-

Whereas an application filed by the above namad applicant
under Section 19 of the Administrative Tribunal Act, 1985 as

in the copy u“nnexed hereseunto has been registered and upon
preliminary fearing the Tribunal has admitted the application,

Notice is hereby given to yau that 1f you wish to contest
the application, you may file your raply along with the document
in support thereof apd @fter serving copy of the same an the
applicant or his Legal practitioner within 30 days of receipt of
the notice before this Tribunal, either in person or through a
Legal prectitioner/ Presenting Officer appointed by you in
this behalf., 1In default, the @aid application maéy be heard and
decided in your absence on or after that date without any

furthar Notice,

Issued under g{f@%:d_and the seal of theﬁ&&&&ﬁg%} '

This the . . , . . . . . . +oe e oday of . oo, . 0L . . . 199
Notes~ 04 Cory hes alresdy begn sent tn you (- MABSE/87 in OANR, 3740/0%

//8Y ORDER JF THE TRIBUNAL//

Date: Tu1i=97. FOR Rzgt?wm.

%ﬁ/\/u it FrrT awrylue whowsw |
v Cente| Administfinive Tribunat
G JRESPATCR
2 1 NOV 199/ ﬁ’i/
oA A N

HYDRAABA D BENCH




, BY PREGD.DOST ACK DUE
Notics €f Miscallanemus Application

k .
CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERARAD DENCH AT HYBERABAD,
1st Floor, HACA Bhavan, Opp; Public Garden, Hyderabad.500004., A, P,

MISCELLANECUS APPLICATION No. B8B4s ¢ 1gg e

IN SR, 2741797,
/

ORIGINAL APPLICATICH MO, 0F 199

APPLICANT (5) [tel@kshmanna,

tgs Respondent(5)
. Pr.,2.V1 jdya Xumar.Advacats. $he Sscratary, 7a8il Thavan,

Huwe-e 1l $3o0thers,
r. e llevarsl, S for "iys.

- i T ni- ? ~THe I .
1. The Secretary, "allusy “oard, Union of Imdls, Rail Whguan.qeu el

2. Tha lenerai “anager, South Cantra) Sailvsy, Secundarabsd.
3, The Chigt vsrapnnel DfPicer, Sauth Santral 7ailusy, Sscundersbad.

4. The Ghief “echanicsl Inginesr, South “entral Psiluay, Secundsrabsd.

Whereas the applicant akoye nemad has filed Miscelleneoys .
Application (copy enclosed) Under Rule 3 (3) of Central Administrative
Tribunal (Procedure) Rules, 1987 in this Tribunal and whereas the
'Wﬁscellaneous Application was erdered 0n.... 15987,

L R N R

Take notice that Withine...... 83«33«37, .. ... .from the date of - .-

Service of this notice, you may appear in perscn or through a

duly authorised Legal practitioner and file in three complete sets,
reply to the application along with documents if any, in a papsr book
form failing which the matter will be heard EX~PARTE,

That, you the aforesaid Respnndent‘No.......... do send for gur

use in Central Administrative Tribunmal, Hyderabad 2ench at Hyderabad
8ll the singular the said records and other with all things touching

the same as fully and perfectly as they have bean made by you,

before the .3????????!.... ..... .....day gr |, fictober, 1997,

LR N

and the case is posted for hearing on ...gﬁﬂtﬁﬁgi%.........
at Hyderabad,

//BY ORDER nF THE TRIBUNAL // BX/\QU(L////,/”ﬂr
S

' B if : for "REGISTRAR.
it srsrmiar qEHTA] ,:
Centre] AdminisWve Tribunal

SworDESPATCH
:30 SEP 1997 \\&/

X
grua® wadis

i  HYRTRADAD BENCH |



» VEKALAT FORM
* FROM-12 (See Rule 67 of CAT (Practice) Rules
. Central Administrative Tribunal : Hyderabad Bench
{ AT HYDERABAD.
P .
P OA. NO. OF 199 7
Between ; _ o
AN RSN
6\/\ . Lﬁ\"li\ Applicant/s
And ﬂa: A}A“D‘“ 0 > { ) LANRA « BN "J_ _T-‘.;\:/LCA’\’ Yep (:L

“wW’ S&LrM,, Q’J,c.—/( ﬂL&U’V"\, Respondent/s
e pALS el oM

1/We

Applicant/s “n the above application / petition do hereby appoint and retain

Shri P. B. VIJAYA KUMAR, M Com., LL.M.,
N - AN PV

Advocate / s to appear, plead and act for mefus in the above application / petition
and to conduct and prosecute all pleadings that may be taken in respect thereof including
Contempt of Court Petitions and Review Applications aiising therefrom and applications for

Place; H “’\‘DQ-’Q”’D/{)J:—__‘:E

o \’9

Datel QQ-,. é’ 7

Executed l{;zﬁ::fjﬂ“’e' ' {P. B. VIJAYA KUM
AN\A

Advocate, A-9, Vijaya Pratap Apartments,
Atchutareddy Street, Vidyanagar,

( LRAMESY ) Hyderabad-500044. Ph.: 7619144 7619155
Advocate, Hyderabad.

tion to be given whgn the party is unacquant
leterate :

The following certific
Vakalath or is blind or

with the language of the

The contents of the Vakalath were truly andlaudibly read over/translated into T‘/R’J“_,S"/\
tanguage known to the party executing in Vakalath and he seems to hdve understood the sams,

Signbture with date
{Name bnd Designation},
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Central Administ%rative Tribunal

Hyderabad Bencl?,- Hyderabad. -

|
|
1

o.wa.%: L_](d’o Q/f 19@7

MEMO OF APPEARANCE

N.R. DEVARAJ
ADVOCATE
Standing Counsel for Railways
Senior Standing Counsel for Central Govt.

Address for Service : . Phone : 7610600

Plot No. 8, Lalilhbhagar
Jamai Osmania,
Hyderabad - 500 044,




Céntral Administrative Tribunal, Hyderabad Bench
¢ HYDERABAD.

OA/BAMNe. SR. 2740 ot 1997

BETWEEN

) ' _' ,
UV( : L— ﬂ/kfgl'l'“’\(?l nnagl Applicant {s)

Vs. I
4 vep. by M
M‘a WM W .y . Respondent (s)
fé(«ﬁ/f— J-o-1. |
}jll New D’ P,

-6*@“ sty %5 %\
MEMO OF APPEARANCE

Od  Reerives ‘?ﬁ"

Td,

(here furnish the particulars of authority)

by the Central/State Government/Goverament-Servant/ .............. aptherity/cerporationisesciety noti-
fied under Sec. 14 of the-Administrative Tribunals. Act, 1985. Hereby appear for applicant No... £=......

/RespondentSie.......c.ocoeienieiicanannn, and undertake lo-plead and act for them in all matters in the
aforesaid case.

Place : Hyderabad. ' o | Signature & Designation of the
Date: (4« !I-9F ' Counsél |
Address of the Counsel for Service , N.R. DEVARAJ

Plot No.8, Lalithanagar : Standing Counsel for Railways
Jamai Osmania Senior Standing Counsel for Central Gowt.

Hyderabad - 500 044,




Central Admlnistratwe‘%rlbunal
Hyderabad Ben,ch Hydefabad

OA/R;A No (_,/ %{{/ of 19§ 7~

i
' \
P 'y
: .
& ) T,
L . :
. . . ‘
. MEMO OF APPEARANCE
T
]
1
N.R. DEVARAJ
ADVOCATE
Standing Counsel for Railways
- Senior Standing Counsel for Central Govt.
‘ i
;
Counsel for ... V. ¥ M\ e
, i |
“Address for Service : Phone : 7610600
Plot No. 8, Lalithanagar
Jamai Osmania,
" Hyderabad - 500 044,
1
i




Ceqtral AdmlnlstratlveTrlbunaI Hyderabad Bench
HYDERABAD.

'o.A./g;A.No. '/ngg ' of1997_
BETWEEN | |

Q M. Laﬂ'«&%ﬂﬂ%

. HeSpondent (s)
ﬁ'ﬂ“ - "&w h,(

,f@@wq
st \\
;; HECRIVED

~ /% fé@rd
%)L\j {éﬂ‘;{;fji\fw Dol ?

"~ MEMO OF APPEARANCE

(here furnish the particulars of authority)
by the Central/Stgte Government/Gevernment-Servant/ ............... anthoﬂty!eepperahenlseclety not|~
fied under Sec. 14 of the- Administrative Tribunals. Act, 1985. Hereby appear for appheam—HeQ
/RespondentfNo.......ccccevinriinircinnen. and undertake to- plead and act for them'.in all matters in the
aforesaid case. ¥ -

Placé : ,Hyderébad. .
Date: /C. 9. 7 g

Add_réss of the Counsel for Service o o N.R. DEVARAJ

Piot No.8, Lalithanagar - o g Standing Counsel for Railways
Jaiai Osmania .= = - : Senior Standing Counsel for Central Gowt.

Hyderabad - 500 044.

Aigw

Applicant (s)

~




C“E%*%ﬂ“”%z&dsuwdw “Mb4§(3} cas ) Rl . |
IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH |

AT HYDERABAD, o |
W2 oF 199s. |

MaA.NOe

-~ in o
0.A.NO. / Ck S%-E%” OF 1997.

Betweens:

aged about 59 years, Retired Deputy
CDM-EH; Resident of H.NO.21/132—4, '
.o+ e«sApplicant,

' |
o/o I 2, Hind |
M, Lakshmanna, s/0 Doddappa, Hindu, (
Malkajgiri, HYDERABAD-500 004, (

AND

1, Railway Board, represented by its '
Secretary, Union of India, Rail [
Bhavan, NEW DELHI. o . ’

2. General Manager, South Central Railway, (
SECUNDERABAD, (

3, Chief Personal Officer, South ,
Central Railway, SECUNDERABAD, ’

4, Chief Mechanical Engineer, -
South Central Railway, . ’
! SECUNDERABAD, . ssssRespondents.,

- For the reasons stated in the accompanying |
affidavit, it is, therefore, just and essential that this
Honourable Tribunal may be pleased to expedite the above
0.A. by fixing an early date, and to pass éuch other relief

or reliefs as this Heonourable Tribunal may deemfit just ’

and necessary in the circumstances of the case, ’

}'IYDERAB AD . ) i Q’L -

DATE:23-01-1998, COUNSEL FOR TEE APPLICANT,




IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BERCH

AT HYDERABAD, .
O.A.NO. ' q % 8“ OF 1997.
Betweens E

M. LakShmanna.' - * e s aApplicantu

AND

Railway Board, rep., by its
Secretary, Union of .India,
Rail Bhavan, New Delhi and others.. . s -»esRespondent,

+ - . a

AFFIDAVIT FILED BY THE APPLICANT .

I, M,vLakshmanna, son of Doddappa, Hindu, aged about
59 years, Retired Deputy C.M,E., Resident of House No.21/132-4,
Malkajgiri, Hyderabad-500 004, do hereby solemnly affirm and

state on oath aé followst~

1g I am the applicant herein and I am fully conversant with
the facts of the case,

2. I respectfuly submit I filed the above numbered C,A.
seeking a direction to the respondents to extend adhoc and regular
promotions to the applicant as Deputy Chief Mechanical Engineer

on par with his junior Sri N, Santhana Raman with all conseqﬁential

and attendant benafits inciuding the difference of salary and

retl*al benefits w1th interest by nullifying the decision communi-
cated under proceedings bearing No P/SOB/GAZ/M?CH/ML dated
28-09-1995 of the Railway Board as communiCated by the C.P,0, as

arbitrary, illegal and without substance,

3, ks wppx I further submit that I retired from service -
I
on 30-4-1997, If k@ suCeeeds in this 0.A., there will be some

hike in my Pensionary benefits., I am alSo not malntalnlng
good health. Hente I craves this Hon'ble Tribunal to £ix an
early date for final hearing,
1st page. \m“/—_
corrns,

attestor,




-f2/=

4, 1t is, therefore, just and essential that this

Honourable Tribunal may be pleased to expedite the above

-O.A, by fixing an early date and to pass_Such_other relief

or reliefs as this Honourable Tribunal may deem fit just

- and necessary in the circumstances of the case.

Splemnly affirmed and
signed before me on this
the 23rd day of January,
1998, ' .

G\

Before me ADVCCATE/HYDERABAD,
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I THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH::
AT EYDERABAD.

RPormnxTEkk
M. ALNO. Qe OF 1997.
' in |
Sv ' i o
0.A.NO. 27Two OF 1997.

Between:

M. Lakshmanna, s/o Doddappa, Hindu,

aged about 59 years, Retired Dy. CME.,
R/o H.No.21/132-4, Malkajgiri, ’ '
Hyderabad - 500 004, ese...dpplicant.
AND

1. Railway Board, rep. by its Secretary,
Union of India, Rall Bhavan, New Belhi.

2. General Manager, South Central Railway,
Bl UNDERABAD,

3. Chief Personal Cfficer,
South Central Railway, SECUNDERABAD.

4, Chief Mechanical Engineer,

South Central Railway, :
SECUNDERABAD, ; ... Respondents,

PETITION FILED UNDER SECTION-21 °  OF ADMINISTRATIVE
TRIBUNAL ACT, 1985. |

— . =

For the reasons stated in the accompanying affidavit
it is,therefore, just and essential that this Henourable Tribunal
may be pleased to CONDCONE TH E DEL;AY‘ CF io manhg lu dxps in
filing the above 0.A. and to pass such other relief or reliefs as
this Honourable Tribunal may deem fit just %nd necessary in the

circumstances of the Ccase.

HYDERABAD. . , Q" '

THE APPLICANT,

DATE: 26=08-1997. COUNSEL FEF
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IN THE CENTRAL ADMINISTRATIVE TREBUNAL: HYDERABAD BENCH:
AT HYDERABAD,

H.A N0, - | 8gW . oF 1097,
in
oy
O A.NO. AR RV OF 1997,

Betweens

M. Lgkshmanna. ......8pplicant,

AND

Railway Board, rep. by its
Secretary, Union of India,

Rail Bhavan, New Delhi. and others. .« .+ Respondents,

e S — v S ey B M g g S v PR A o Wy AR S S e ot e S S ikl

I, M, Lakshmanna, son of Doddappa, Hihdu, aged ‘about
59 years, Retired Deputy C.i.E., Resident of House No.21/132-4,
Malkajgiri, Hyderabad-500 004, do hereby solemnly: affirm and

stateon ocath as follows:-

1. T am the Applicant herein and I am fully conversant

with the facts of the case.

2. T filed the above C.A. seeking direction to extend the

Adhoc and regular promotiohs to me on par with'mﬁ junior 8ri N.
Santhanaraman with all benefits, inter-alia questioning the
decision of the Rzilway Board communicated by C.P.0. under pro-
ceedings No.P,508/GAZ/MECH/ML, dated 28—9—1995.'i1 received the
above proceedings on 16-10-1995, I made fur ther fepresentétions
dt,6-3-1996 and 17-4-1997 to the Chairman of the Railway\Board
and also the Honourable Minister for Railways seeking their
intervention. I retired from service on 30-4-1997. I lost my
wife and I am the only person to 1ookrafter my children. Since

the representations are pending, with fond hope that justice will

lst vade.

W

corrns: attestor.




L

this Honourable Tribunal to take a lenient view of the matter

there is substantial loss of retiral benefits also besides the

before me-on this the 26th day

~/2/-

be rendered, I waited all aleng. Further the,Domestic circum-
stances could not allow me to pursue this matter by approaching
this Tribupal. As a result of the injustice, I lost the regular

promotion and the resultant monetary benefits. HenCe I crave

and condone the delay in £iling the above O.A. The delay occured
is neither wilful nor delibdrate, but in the'ﬁircumstanCes stated

sSupra.
3. It is submitted that in the light of the above injustic

loss of status at the time of retirement. The Railway Admini-

stration appreciated me by means of giving Awards in recognition

/ |

of my meritorious service, but when the issue of promotion Came

up for consideration. The O0.A. may be read as part of this affida

4, It is, therefore, prayed that this Hon'ble Tribunal may b

pleased to CONDONE THE DELAY OF iornmﬂns'hpdmfs in filing the

it

above 0.A. and to pass such other relief or reliefs as this Hon'ble

Tribunal may deem fit in the circumstances of the case.

Solemnly affirmad and signed

of August, 1997. at Hyderabad. . DEPONZNT,

e

- Before me ADVCCATE/HYDERABAD.
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M.A.NO. u OF 1997,

in

0.4.NO. OF 1997.

i
TC CONDONE THE DELAY
in filing the above C.A.
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Mr, P.B.' VIJAYA KUMAR. e
Counsel f?or the Applicant.
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IN IN THE CEE'TRAI: AIMINI TRATIVE TRIBUNAI: HYDERABAD BRNCH

AL HYDERABAD
M.A.N0.884 OF 1997
QehoJeRoN0. 2740 OF 1997

M Lakshnanna . APPLICANT
and |

Railﬁay ‘Board, repe. by ita
Jecretary, Union of India, ~—~ - , '
Reil Bhavan, New Delhi and Ors. : RESP ONDEN T3

_REPLY STATHIENT FII:ED ON BIHALF OF THE RE@ONDENT

I, P S.Murthy, 8/o0 Late Sankarall_a j aged about 54 years,
occupation Government ‘service, residept of Secunderabad do

hereBy olemrily affirm and state as follows:

I an working as Depu‘l:y chief Personnel Officer (Gazetteé),
South Central Railway and dealing with all Gazetted Establlsh-
ment, as such I know the fac‘ts of the cage. I am filing thig. >

. Counter Affidavit on behalf of the Reepondents as I am autho-

rised 'I:o do BO. The averments made in the M. A are denied.

here with and the applicant is put to gtrict proof of the same.

The ab_cvej 0.4 1g filed for a fiireétign to extend :ag_‘hoc
and regular promotidn to the applicant as Deputy Chief
Mechaniecal Engineer on par with his alleged Junlor Sri
N. Santhanaraman with all consequen‘l:ial and at‘t:endent beneﬁt |
by nullii‘y:.ng the pmceedinga dated 28.09-1995. il.00 Annexure—VI

to the O.A.admittedly the alleged :}unior to the applicant Sri
Ne Santhanaraman was not promoted on a regqla.r. ‘pas:l_.g %o Junior

Adminigtrative grade under the impugned letter dated 28.9,95.
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o vaa pranoted on 19.2.94 Vido 0.0.o. 130/94 dsted 29:3.94
henee the causeﬂof action to fhe applicant aroge én 1§.2.§4
when Sri . anthanaraman ‘wag promoted to Junlor Administra-
tiyq Gradg on regplagrhagig, In any case the impugned 1etter
dated 28.9.95 does not givem any cause of aetion %o the_
applicant for granting his prayer under thiS'byAg As the
promotion qﬁ‘gegular basis to Sri N;ﬁanfhanaraman was
given on 19.2.94 the Qelgx as ghowm in the above M.A. b¥

the app;icanﬁ igs not correct. In other workds thé delay

in iling the above O.A. is more than 10.months. 14 days.

It is submitted that even ;f‘foé argament sake it.1s
admitted that the delay is 10 months 14 days as .gtated by
the apﬁlicgnt, no sufficientfxgasons‘or ex@lanation for
the day-togday‘delay as required under law is gi@en by‘the
applicant in this M.4. féf cdndonatiqn of the same, As |
admitted by the applicant the Lmpugned letter dabed
289,95 was reqetﬁe@ by him on 18:10;95. 'Thg only reason
stated by the applicant for non-filing of the O.hewithin the
prescribed period of limitations ig that he had.submi?ted_
reprggeﬁtatipns”to the Chairman Rallway Boﬁrd on E;3.9§ and -
17+4.97 and that he was with the fond hope that justice

will be rendered to him. The furthér reasdn stated by

-the appllcant ig that he logt hls wife and is only person

to look after his children. This cannot be a ground for

condoning the delay for the sxnple reagon that from 16.10 95
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 golemnly and sincerely affirmed this wﬂfta'w 5+

-3
to 3044.97, when he 'retired from service on superannuation,
he was regu]arly attending his duties and he could have

got his gr:l.evance of promotion redressed before this
Hon'ble Tr:.bunal by f:.l:l.ng O.A. within ‘the prescribed time
1limit. The appheant, who ig a. Group'A' officer cannot
fl;ake«) the plea of his fond hope of austlce, when he has

not been found fit for promotion to JAG. o “Pm“;,%f:;‘j"iﬁ fo

T
TS ol

1_) He could have prosecu'bed his ' case :.n the competent
court of law within th.e period of 1imitation, but he wa.ited
for his superannuation and. only f:z.led 'l:his O.A. thereafter
wi't:h this M.A. without ghowing - any sufficient cause for the
delay. It is respectfully pubmitted tha'l; the reasons sta‘bed
in the M.L. for condoning the delay is not sufficlent to

condone the delay and the Ouhs is lialle to be dismissed
for the latohes of the applicant.

It is, therefore, prayed that this Hon'ble Tribunal
nay be pleased to dismiss the M.A and there by reject the
above O.A. S.R. in the interest of Justice.

f_nmom;r
- 99 gex

I b 114 "H'&qtmq

i Dificer (Cae
8 P\IV WA*undPrabad

t\\?r( day of P’W 1997 and he sgigned
his name in my presence. "
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